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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION NO.07 OF 2022 (SZ)

In the matter of

Meenava Thanthai K.R. Selvaraj Kumar,

Meenavar Nala Sangam, Chennai

Registered under section 10 of the

Tamil Nadu Societies Act, in S1.No.205

Of 2015 Represented by the President

M.R. Thiyagarajan ..Applicant

Vs.
1. Tamil Nadu State Environmental

Impact Assessment Authority,
Through the Chairman,

3rd Floor, Panagal Maaligai,
No.1, Jeenis Road, Saidapet,
Chennai-600015

2. Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,
Chennai - 600 032

3. The District Collector,

Thiruvallur District,
Thiruvallur

Oi

-

Persﬁal Assistant (G) to
Collector Tiruvallur



4. A.C.S. Medical College and
Hospital
Poonamalle High Road
(Chennai - Bangalore Highway — NH4)
Velappanchavadi
Chennai - 600 077 ..Respondents

STATUS AFFIDAVIT FILED BY THE THIRD RESPONDENT

I, Alby John Varghese 1.A.S., aged about 34 years, working
as the District Collector, Thiruvallur District, Thiruvallur
solemnly affirm and sincerely state as follows:

1. I am the District Collector, Thiruvallur, and I am filing this
Report on behalf of the 3 Respondent, District Collector,
Thiruvallur and as such I am well acquainted with the facts of
the case as per records.

2. It is respectfully submitted that the Hon’ble Tribunal in its

order dated 08.02.2023 in Original Application No. 07 of 2022

has directed as follows:

“l1. Today SEIAA has filed its report wherein it has given the

sequence of dates in processing the application of the project

Persoﬁl j’ssistant (G)w R A@Z\ﬁcw.

Collector Tiruvallur Tifuvallur.
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proponent. However, the time taken for them in processing

the application is not properly explained.

2. The project proponent has not been served with the said

report. Let the same be served to him.

3. Let the Pollution Control Board also file an independent report

on the issue. Though they are already a party to the Joint

Committee which has filed its report.

4. Once all the pleadings are complete, the matter should be

listed for final hearing.
5. Post the matter on 23.03.2023 for final hearing. “
It is respectfully submitted that the said Noombal Village

involved in this case was originally lying within the jurisdiction

of the erstwhile Saidapet Taluk. Consequent on the

bifurcation of erstwhile Chengalpattu District, the said
Noombal village was attached with Ambattur Taluk of
Thiruvallur District and thereafter with Maduravoyal Taluk.
The Chennai District was made co-terminus with the Greater
Chennai Corporation with effect from 16.08.2018 by adding,
Madhavaram, Thiruvotttiyur, Ambattur, Alandur, Maduravoyal

and Sholinganallur Taluks with Chennai District Revenue

Pefs%nal Assistant {-_, W

« ' ' ifrict Coflector
Collector Tiruvallur Tiruvallur,



0

said Noombal village is attached wiy,

Unit. As of now the

Poonamallee Taluk of Thiruvallur District.

It is respectfully submitted that in this case, the Applicant has

filed this Original Application No. 7 of 2022 against M /s A.C.S.

Medical College and Hospital (Dr. M.G.R. Deemed University)

2, 3 63/2, 64/ 1A, 64/1B2, Noombal Village
said health

S.F.No.35/1,
Poonamallee Taluk, Thiruvallur District, that the
care facility is dumping and discharging the Bio-medical Waste

or non-re-cyclable waste and effluents in the surrounding

vacant land and also into the public drain causing greater

damage to the environment. It is also alleged in the said

application that while making construction, they have also
encroached into the ponds and construction was made in

S.F.Nos. 35/1, 2, 3 64/1A, 112 of Noombal village,

Poonamallee Taluk, Thiruvallur District.

It is respectfully submitted that in pursuant to the order date
24.01.2022 in the aforesaid 0.A.No.7 of 2022, the Hon’ble
National Green Tribunal had ordered to appoint a joint
committee comprising of (1) The District Collector, Thiruvallur

or his/her nominee not below the rank of Assistant

Persoﬁl isns;ant (G)w , QM

Collector Tiruvallur Tradatiir




submitted a report vide his Re.No.312 /2022 dated 28.02.2022

stating as follows:

“During the inspection, the representative of A.C.S.

medical college was also present. A.C.S. Medical College and

Hospital (Dr. M.G.R. University) buildings have been

constructed in Survey Nos. 35/1, 355/2, 35/3 63/2, 64/1A
and 64/1B2 of Noombal Village, Poonamallee Taluk. The said

lands stand registered in the Village Accounts as detailed

below:

Sl.No. | Survey Extent Classiﬁcati(mw
Number Hec.Ares.Sq.mts. and Name of

patta holder

1 35/1A | 08 74 50.0 Ryotwari Ranga
Punjai Structural

Company

2 35/1B 00 03 50.0 Ryotwari Ranga
\ Punjai Structural

Perﬁa! Assistant (.,

Collector Tiruvallur
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L | Compan,
3 35/2 00 30 00.0 Ryotwari Ranga r}.
Punjai Structural
Company
4 35/3 02 09 00.0 Ryotwari Ranga
Punjai Structural
Company
5 63/2 00 11 00.0 Ryotwari Ranga
Punjai Structural
Company
6 64/1A | 00 49 00.0 Ryotwari Ranga
Punjai Structural
Company
7 64/1B2 | 00 25 50.0 Ryotwari Ranga
Punjai Structural
Company

The above lands stands registered in the name of Ranga

structural company, the managing partner of Ranga structural

company Tmt.Lalitha Lakshmi w/o: A.C. Shanmugam has leased

out the above lands vide document No.44/2005 Dt.5/1/2005 to

Dr.M.G.R educational and research institute trust. As per the

revenue records all the above lands are patta lands. As per the ‘A’

register and field measurement book, there is no mention of pond,

lake and channels, water course poramboke amidst this patta

lands. But on perusal of village map in survey No.35 in the north

eastern part "pond" details is noted. But on the other hand there is

no mention of sub division, extent of this pond in the A registers.

On this place new building has been under construction”

Per;ﬁal Essistam vy o

Coliector Tiruvallur

District Collector
Tiravallur.
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:7. It is respectfully submitted that the Managing Partner, of
Ranga Structural Company namely Tmt.Lalitha Lakshmi wife
of A.C. Shanmugam a resident of No.1, Nawab Habibullah
Avenue, 1st Street, Andesron Raod, Nungambakkam, Chenna-
600006 has entered into a Lease Agreement with Faculty of
Nursing and administered by Dr. M.G.R. Educational and
Research Intitute (deemed university) vide deed of lease
registered as document No. 8840/2004, dated 24.11.2004 to
an extent of 4.36 Acres in S.Nos. 35/1, 63/2 and 64/1A of
Noombal Village out of the total extent of 29.46 Acres
comprised. Besides this, another extent of 25.10 Acres of land
in S.Nos. 35/1, 63/2 and 64/1A of Noombal Village was also
leased out vide deed of lease registered as document
No.44 /2005, dated 06.01.2005
8. It is respectfully submitted, the Hon’ble National Green

Tribunal Southern Zone, Chennai in its order dated

04.03.2022 has directed as follows:

«6. The District Collector is directed to file a detailed

report regarding these aspects as well, so as to

Collector Tiruvallur




land as per the o.
-

if it is unauthorizedly transferred
atta lands, what is the nature of action

or converted to P
n this regard. »

Revenue Department i

taken by the
e letter Rc.No.339/2022/b2

ahsildar Poonamallee vid
he records (U.D.R -
from Assistant

9. The T
dated:12.08.2022, called t

«p” Register and

«p”_Register ~ before the year 1947)

Commissioner of Archives and His

so called the sameé records vide letter

torical Reserch, Egmore,

Chennai-8 and al
Rc.No.339/2022/b2 dated:13.10.2022 from the Director of

Central Survey Office, Survey House, Chepauk , Chenai-5 and

there is no old records available for Noombal Village prior to

the Ryotwari settlement 1986.
10. It is submitted that the Noombal Village was taken over under
the provisions of Tamilnadu Estate (Abolition and covertion in
Rytwari) Act XXVI of 1948 and settlement operation was
introduced. However, the Settlement Appellate Tribunal (High
Court of Madras) in their order dated.22.12.1960 in STA
No.21/1958 quashed the settlement proceedings as the village

did not bear the character of Inam Village and declared it as

Perscéll ;&s’sugtam (G)w

Collector Tiruvallur
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one held on free hold tenure. Further the fair land register of
Noombal Village shows that subsequent to cancellation of
settlement proceedings under the Act XXVI of 1948, the
settlement was under taken and completed under the Tamil
Nadu Levy of Ryotwri Assessment on Free Hold lands Act 1972
(TN Act 31/73). In the Act itself it is noted that Noombal village
with an extent of 967.00 Acres unsurveyed village and no
survey numbers have been allotted. This settlement was
completed in the year 1981. At the same period of time, U.D.R.
Survey was under taken. The settlement accounts prepared
under the Act 31 of 1973 was adopted in the UDR Survey. As
per the Survey under the Provisions of Act 31 of 1973, the land
in S.No’s 35/1,35/2,35/3,63/2,64/1A and 64/1B2 are
classified as “Ryotwri Punjai” it is continued till now and there

is no mention of pond, lake and channels, water Course

poramboke amidst in this patta lands.

It is respectfully submitted that the said S.Nos. 35/1A, 35/1B,
35/2, 35/3, 63 and 64 are contiguous to each other as more

particularly described in the sketch submitted herewith.

ersoéaésssﬁant ROYRUY]

Collector Tiruvallur

Tdruvallur.



9

It is therefore prayed that this Hon’ble court may be Pleage,

)
to accept this status report and to pass suitable order or orders

as this Hon’ble Court may deem fit and proper under the

circumstances of this case and thus render Justice.

Solemnly atafﬁrmed at Chennai on this Before me
the .....21....day of March 2023 and
signed his name in the presence of

Persorﬁ Assistant (G) to
Collector Tiruvallur
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7.0, 01 11.01.03 " ——
| Dr. M.G.R.
‘ EDUCATIONAL AND RESEARCH INSTITUTE

DEEMED TO BE UNIVERSITY
UNIVERBITY WITH ORAUED AUTONOMY STATUS

A.C.S. MEDICAL COLLEGE AND HOSPITAL

(A Conatituent Unit of Dr. M.Q,R, Educational and Ressarah Inatitute)
MHRD @.0. No. F.10-0/2007-u.3(A) dt. 23.08.13 F.No. 10-0/2007-U3(A) d1.26.00.2014 .
Periyar EVR High Road, NH-4 Chennal - Bangalore Highways Velappanchavadi, Chennal - 600 077.
Phone : 91 44 26802133 / 155 Wabslite : www. acamch.ac.in

1

Y ey
N e

22.02.2022
To :

The Revenue Divisional Officer

Revenue Divisional Office — Thiruvallur
Thiruvallur District

Thiruvallur — 602 003
Respected Sir,
Sub : Undertaking letter to authorities relating to our land - A.C.S.
Medical College and Hospital, Chennai — 600 077 — Reg;

*kokok

We hereby undertake and reiterate that the total extend of land (29.64.
acres) comprised in the survey numbers 35/1, 35/2, 35/3, 63/2, 64/1A and
64/1B2 are free from any encroachment of government property and we

would like to state our campus does not comprise any water body or water

course poramboke land.
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L 0ASE AGREEMENT

fr

REEMENT (hereinafter referred to as the “Agrecment”) made
vember 2004 by beiween M/s. Ranga Structurals, represented bﬂr
its Managing lartner, Tmt.3.Lalitha Lakshmi, W/o. A.C.Shanmugam, residing at
No.l, Nawab Habibullah  Avenue, J* street, Anderson Road, Nungamba!;\l}um,
Chennai-600 006. (Hercinafter referred to as Lessor”) of the ONE PART

ST AND

.

THIS LEASE: AG
and entered to this &,I{.J‘ No

Faculty of Nursing run and administered by Dr.M.G.R. Educational and Research

Institute (Decmed University) sponsored by Tmt. Kannammal Educational Trust having

| its Registered office at No.22, G.N. Chetty Road, T.Nagar, Chennai -- 600 017, represented

| ==y tits Managing Trustec, Tmt.S. Lalitha Lakshmi, W/o.A.C.Shanmugam, residing al

L 7”)/ ALY jaﬁ’ofj\- Nawab Habibullalv Avenue, 1™ Street, Anderson Road, Ngngmnlmkkmn, (.‘hcnnm‘té()n

g R 008 (j)\g(cirmﬂer referred o as “Lessee”) of the OTHER PART, i
74 SN

a4

,'/ /// -’,.' ‘\. ,\'.'. ) i
/ S .ar" ~ 3 \. ‘..
! ('/ L GRIE : '\_P\’JHCI(JCAS, Lessor is the owner of certain landed property sitvated in Maduravedu
) _V»ilh/gq}'_'lif anlet of Nuihal No.92, Anbattur Taluk, Kundrathur in the Registration Bistrict
', of Gouth, hennai, more fully described in Schedule A and is interested in using the land for a
médigdl/hospital to provide medical including surgical facilities to the poor fice or at

-jj;ti_féifgﬁ lc costs and support wheievel possible the cause ol medical/nmsing education to
“meél the groviing needs of the counliy.
”_'“1_4\ T»\rw;“\&_. .
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AND WEHEREAS, Lessor has leant that Tint.J{annammal Education T'rust lhf.ll has
sponsored l-)r.M.G.R.Educational and Research Institute (Deemed Uuivcr.sny) is planqmg Fo
“sltart a nwising college and hospital facilities at Chennai and is willing to provide in
associated hospital/nursing facilities medical including surgical facilities to the poor i (‘,,e or ai
affordable costs In addition to bringing the medical cducation w,uﬂ_m -{116, g‘zuoh.xof talented

g ¥ " ; . N Y
young people aad has in this found an opporlunity to lmpl@mg)t q}"?.;"\f SOT “(rmsu_c pklbl1e,\
B . \

v

objective mentioned above Ry
\, A Al

Jifgd by the Lessor and iy
prepared (o, pi-up al his own cost all the necessary facilifies: off 1%{.‘ land for building a :
Nursing college, hostels, staff quarters and associlatcd hospital facilitie c,_ording tc the,

B _standards prescribed by the Governments and Ozﬁ,eg rbéulﬂtor)f 3911,1_9 e § afler gelting’’
- .“necessary approvals and in accordance with the terms a)’nd conditions P‘l-és"p‘fugé’d by them an & ¥
has promiscd to keep the Lessor completely free and 'ﬁndenp;iﬂ&\f{é‘nwu Ijabjlity, in I‘CSpe§L \
of any infraction of laws and/or regulations concerning the .'.i,lse'-of‘ léaﬁz_\d\m)d for educatiolh \G
pirposes hy the Lessee or his assigns or nominces or gl]lpl(’)"y.bcs. N el T N

WL

AND WHEREAS Lessee is desirous of leasing the land ow

‘1

I

i = hoo Ve \ \

N :' IR TR

N R o . vy AT \“ .\\&:_‘};\-.\:' : ¥ A
g NOW THEREFORI, for and in consider; llr’con Pﬁli“‘,c"-“"‘“o il iﬂ‘gr it of Rs 0O/~ per
month the covenants and obligations ,conlgl_i_n,?,! ;

-

/0, BN X VO N -
’/, . inth the bligations contain il h.'crcm and ‘oll"er..good dnd valuable
i consideration; namely the provision of mcch'é?]fé( Wiciitiony and ‘provision of Medical includine
i TR N W . N

/ sufgical sfagili jes 10 the |;ip5)ri,ﬁ‘éc,;[9;i.vzy‘\\'¢.ordnblc cosls sufficiency of which is hercb;
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.

ses to lessce the land mentioned in Schedule A together with any

THERIVE Lessor lea on¢
and all appurtenances thereto and hereby grants permission to the Lessce (o construct on the

. -7 land buildings and other facilities required for a nursing collcgc__a_nd attached hospital afler
obtaining necessary approval for plans from concerned authorities for nglial term of Tweiity”
five year such term beginning on u—l\'llNovc_l_nbEg_Z_QQi and ending on *3*"November 2029,

LESSOR assurcs that she is fully empowered, authorised and able to make this Deed
of the Lease and will hold LESSEE free and harmless of any demands, encumbrances,
claims, actions or proceedings by others in respect of the quict possession of the premise and
{he LESSOR further states that is has no objection to the Lessec obtaining any amount by
way of lcan from any financial institution(s) for construction of the building in the leasehold
Jand and for purchase of equipments, machinery etc and having the equipments/machinery
installed in the premises and further has no objcctions for the Lessee mortgaging the
equipments/machinery and the leaschold land together with the building, equipment and
‘machinery and the Lessor agrees not to scll or lease the land to any other party till this lease
-is terminated by the Lessce for any reason by not renewing it excépl with the consent on the
. Jessec on such terms and conditions as may be mutually be agreed upon.

s REN1 The nominal token rlc-':lnt gf' Rs.500/- per !nonlh rent for the term of the leasce
WLI'“-bq‘;pald in on or before the 5° of cvery succeeding month every month. All such
p 'aner,“ts shall be made to Lessor at Lessor’s address as set forth in the preamble (o this
i (g;'e(.‘}inClll on or before the due date and without demand.
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inz=m=” For RANGA STRUCTURALS For Tmt. Kannammal Educational Trust

: L T S AL AL

. M ’ L =
\/. ’//‘)' /”//‘ /g[/' L 7 o "‘-"‘*"*"'.’[”“Y" %&( > S Pl\/ian"m;nﬂ Truae
j ) ) : atap

4, ) s
- Mahaging Partucs. (i

20 Rs.



-

Sovument My 4y UD of 20 \;g( W

,omulrwg;., CL_Q Bog 3 ,.u»--\‘{”
‘i % e U’x.m' gmu.;_\.i/f“r )|.
CHR sl Y Bt gsu

““"EE YRGS TR
W” —Kn’l' ) Q t" £
f.-r,lh..,,_g ?St!ﬁ;« 5o

\‘r




NS

S

Wi

s ”/,,
v

T
LT

/

i

YAl IO
/ i

:{ Wl

A L

" /

[
)

A 7 '
P W)
n/:|e-”llllll’l’hv(”(“I?;' A - 144
G iy % o | Ay
XAl H(/x;/;,"):,%{),\ ) A”Mg‘ edin Tilke %{b ’/"i“%ﬂ///’(
/ ) Ty TAAND), @,‘ 0}
Ynid)

10 Fts,

Lo,
“ ‘ . ‘-L ,
e Lok o ok sl
1. 50 NPT
STAMA N it

LACENGE KO A

AV AP0

210, 1BIOCK

R L

1L CHENNAL - (00107,

ANHA HAGAY EAS

W

Usk OF LAND. The Jand leased shall be used only for construction of a Nursing
college, hostel and other associated facilities, a hospital with at fease 300 beds and patienl in-
dictated by medical standards

door and outdoor (reatment facilitics and related cquipments as
force from time Lo time in Tamil Nadu. The Jand shall not be uged for the purpose of

in
carrying on any business, profession, or trade of any lind, or any purpose not associated with
medical cducation and hospital services and will not seck the Lessor permisgion (o use (he
land for any other purposc.
Lessce shail comply with any and all laws, ordinances, rules and orders of any and all
T vernmental anthorities affecting the cleanliness, use, occupancy
nd preservation of the 1,and and pay all taxes and other taxcs which may be imposed from
on authoritics of statc or Central Government or local authoritics and
Flectricity charges with respect (o the land and in respeet of buildings
build or install on the Jeased land, Lessee shall be responsible
for all utility services required on the Premises.

Gaverimental or quasi-Go

175

—

»
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s

_a
£ ' . . .
time 10 time, by taxall
- service charges such a

“and facilities the fessce may

f(')'rf'arfadgip[g;for and paying

il CONDITION OF LAND, T

. _cxapinedhe land offered on lease,

o ;:;cicc/l’gjfbn it be the lessee in good order, rep
“ oo rfurging education and,}lids;])ilal facilitics.

sessee stipulates, represents and warrants that Lessee hay
and will keep the land and building and other structures
air, and in a safe, clean and condition fit for
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SO

ASSIGINMENRT AR SUIELETTING, Lessee shall not assign this Agreement, or

— sub-let or grant any ticense to use the Land o any pait thereof and will not seck consent of

# Lessor to change of any clausc of {his agreement except where such change is contemplated
and specifically provided for under any clause of item. If the Lessee notwithstanding this

stipulation uses the land and buildings for any purpose other than medical cducation and

hospiial facilitics this agreement will autornatically get terminated effective from the date of

such infraction and the Lessor can take all steps t0 evict the Lessee from (he premises at

Lessce’s cost.

NON-DELIVERY OF POSSESSION. In the event Lessor cannot deliver possession
of the Land to Lessce upon the commencement of the Lease term, through no fault of Lessor
or its agents shall have to liability, but the rental herein provided shall abate until possession
is given. Lessor or its agents shall have thirty (30) days in which to give possession, and it
possession is tendered within such time, Lessee agrees 10 accept the demised Land and pay
the rental herein provided from that date. In the event possession cannot be delivered within

_such time, through no fault of Lessor or its agents, then this “Agreement and all rights

P 7 nercunder shali terminate.
Y HAZARDOUS MAT ERIALS. Lessce shall not kecp on the Premises any item of a
’ . _dangerous (lammable or explosive character that might unreasonably increase the danger of
y = B g the -firte or explosion on (he premiscs oF thal might be considered hazardous or extra
o ha'(,a_rdous by any csponsible insurance company.
D J il
For Tmi. Kaanammal Educational Tiust
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LICENCE NQ.47i5-i40/B-3/2000

216, F-BLOCK, FIKST STREET,
ANNA NAGAR EAST, CHENNAL - 600 162,

.0..

MAINTENANCE ANG REPAIR, RULES. Lessee will at its sole expense, keep
“~and maintain the Premises and appurtenances in good and sanitary condition and repair
during the term of this Agrcement and any renewal thereof.

DAMAGE TO PREMEISES. The Lessor shall not be responsible for any damage to
or destruction of the building and other facilities put up on the land by the lessce by fire,
storm, carthquake or any other casualty whether it is or is not caused by the negligence of

Lessce.

INSPECTICN OF PREMISES. Lessor and Lessor’s agents shall have the right at
all reasonable times during the term of this Agreement and any renewal thereof to enter the
Pxemises for the Purpose of inspecting the land and Premises and all buildings and
cmcnts thercon and the use to which they are put.

’ UiET ENJOYMENT. Lessce, upon payment of all the swns referred to hercin as
Fr | oA ;mg payablc by Lessec and Lessce’s performance of all Lessee’s agreement contained

A A huem 'md Lessee’s observance of all rules and regulations, shall and may peacefully and

quietly have hdld and enjoy said land and buildings for the term hercof,

SN UMY e /s ’/

G()VFRNIN(: LAW. This Agrecment shall be govuned construed and interpreted

by, through ‘and under the Indian Laws R

5 ) ’ }\11‘*”
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For Tmt. Kannammal Educational Trust
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vision of this Agrecment or (he application thereol
nvalid or unenforceable, neither the remainder of

ision to other persons, entities or circumstances
ermitted by

SEVIERABILATY. 1f any pro
shall, for any reason and to any exlent, be i

this Agrcement no the application of the prov
shall be affected thereby, bul instead shall be enforced (o the maximum extent p

Jaw.
obligations and conditions herein contained

BINDING EFFECT. The covenants,
legal representatives, and assigo of the

shall be binding on and to the benefit of the heiss,

parties hereto.

MODIFICATION. The parties hereby agree that this document contains the cntire
. agreement between the parties and this Agrecment shall not be modified, changed, altered or

t 7amended in any way except through a writlen.amendment signed by all of the partics hercto.
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The land bearing the following survey numbers me

asuring 4.36 Acres in Maduravedy
Village Hamlet of Numbal, Kunraihur, Ambattur Taluk in Regisiraiion Distiict of Soutp
= - . e
Chennai in Private Survey numbers specified below

together with a] frees, ditches, fences,
Wells, mincs, minerals, ways, water,

watercourse, - libertics, privileges, casements,
advantagcs, appurtenance, fix{uzes,

structures, whatsoever ataching o appertaining oy
i\clonging to the blocks of lands and cvery part and parcel thereof.
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216, 1-RLOCK, FIREY STREET

ANNA NAGAR EAST. CHENNAL - 600 102,

al land of 29.46 acres MoIC fully described in Schedule A of 4.36_acres
e on Jease to the Lessee by the Lessor. )
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: No. 64
AYANAMBAKKAM

" NOOMBRAL
rMBATHUR TALUK
TRUVALLUR DISTRICT,

g {Tnvezn 466 Hectares 56.0 Ares
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Fields 469 Hectares 60.5 Ares

Poonamallee 16 km
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